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US Aid ror Ex,aaslon or Tro .. bay 
Unit of Fertilizer Corporation of 

India 

*47.1. SHRI S. R. DAMANI 
SHRI BHAGABAN DAS : 

Will the Minister of PETROLEUM 
AND CHEMICALS AND MINES AND 
METALS be pleased to state: 

la) whether it is a f,ct that the USAID 
has IIIlreed to finance the Foreign exchanlll: 
requirement for an expansion scheme for 
Tromhay Unit of the Ferlilizer Corroration 
of India Ltd , and 

Ih) if '0, Ihe lerm, "nd conditions under 
which the Government of India have accert-
ed the aid '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND MINES AND 
METALS ,SHRI D. R. CHAVANI' la) 
Ye,. Sir. By a Loan 

(b' The Loon i, repayable over a reriod 
of 40 years including a 10 years grace period 
nnd carries the rate of interest of 2'~~, per 
annum for Ihe first 10 vears and 2) 0;, per 
annum thL'rearter. 

Out-of-Iurn Allotment of Quortcrs 10 
Centra I Gmernment Employt •• 

"474. SHRI MAHANT DlliVIJAI 
NATH Will the Minister of HEALTH 
AND FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOP-
MENT be rleased to slale : 

(a) whether it is a fact that a long list 
of out-oF-turn allotment &anetiooed to the 
Central Governme"t employees i, kerl 
rending; 

(bl if so whether it is also a fact that 
there is a proposal under the con ideration 
or the Go\'crnment to review the sanctions 
of allotment on medical grounds; 

(e) iF so. the reasons For reviewing the 
saoclions of accommodalion 00 medical 
grounds and the need 10 ask FM fresh 
medical certificate!; : anti 

(d) Ihe time by which the allotment. are 
expected to be made particularly to type II 
,!uart~n ? . 

THE MINISTBR OF HEALrH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
ISHRI K. K. SHAH): (a) At present. there 
are 532 cases In which out-of-tum allOlI1llll'ltl 
have been sanctioned bul actual allotmenls 
have not yet been made in so far as gehetal 
pool acwmmodation in Delhi/Hew DeIhl .. 
concerned. 

Ib) Yes, Sir. 
(c) The sanctions for oUI-of-turn ellol-

menls were accorded uplo about It year. 
ago and it is considered desirable to review 
these cases in the liaht of Ihe circumstances 
now existing in each case. 

(d) It cannot be said by which the allot-
ment, can be made in these cases. After 
reviewing Ihem, allotments in approved c_ 
will be made alit of a quota of 12!'Yo of all 
vacancies arising earmarked for this purpose. 

Master Plan of Bihar for Development 
of Irrillation Facllitl.., I. Chot."lIpar 

ond Santhal ParKsnss 

-475. SHRt KARTtK ORAON: Will 
'he "-1inister of IRRIG .. nON A ND POWER 
he plcasrd 10 state: 

(a) whether Gnvernment are aware of 
any Masler Plan havinll ben prepared by 
I he State Governmenl of Bihar for tbe 
developmenl of irrigation facilities In Chota-
n.gpur .nd Santhal Parganas ; 

Ib) if 80. the delails thereoF; and 
(c, if nol, Ihe rca'on therefor 7 

THE MINISTER OF IRRIGATION 
AND POWER lOR. K. L RAO): (a) The 
Government of Bihar h.d prepared io 19'9 
a Masler Plan for irrigation in the State. 
The ChotanallPur and San thai Parpnu _ 
also dOllIt wilh in this Plan, which ealimaIN 
the cost of new schemes as RI. 11.8 crorea 
for Santhal Parllaoas aDd Rs 20.44 oro .. 
ror ChotanalPur. 

The Slate Government have reJlQrc.!l 
thai this Plan is now out of date, and that 
the Irrlplion Commisaion let up by lite 
State Government in 1967 has bem ..ad to 
adVise on the comprehenaive policy for U. 
utilisation of Ihe water rClOurca er tbe 
Stale. 

The Slate Government have .110 reported 
that in Ihe meantime certain schemes in lbe 
area have been taken up for Implementation. 

(II) aBd Ie). Do DOt am,. 




